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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 

CIRCUIT COURT SITTING AT INDORE 

O r ig in a l  A p p lic a t io n  No. 693 o f 2003

H o n 'b le  S h ri M.P# Singh, V ice  Chairman 
H o n 'b le  & ir i A .S. Sanghvi, J u d i c i a l  Member

Sfnt. S la n t i  Devi Sengar, W/o. 
l a t e  S h ri Sobarn Singh Sengar, 
age abou t 63 y e a r s ,  C c c u p a tio n -n il ,
R /o . A -03/09, V ednagar, U j ja in .  . . .  A p p lican t

(By A dvocate -  S h ri G .S. Parm ar)

1 . The Union of In d ia , th ro u g h  th e  
G enera l Manager, W estern  R ailw ay, 
C h u rch g a te , Mumbai.

2 . The G en era l Manager, W estern 
R ailw ay, C h urchga te , Mumbai.

3 . The D iv is io n a l  R a il  M anager, 
W estern R ailw ay, R atlam .

(By A dvocate -  S h ri M#K. Sharma)

By A .S. S anqhvi, J u d ic ia l  Member -

The a p p l ic a n t  who i s  a r e t i r e d  R ailw ay employee h as  

moved t h i s  O r ig in a l A p p lic a t io n  se e k in g  th e  r e l i e f  of 

Payment o f  th e  f ix e d  m ed ica l a llow ance  o f R s. 1 0 0 /-  p e r  

m onth. D uring  th e  pendency of t h i s  OA th e  le a rn e d  c o u n se l

f o r  th e  a p p l ic a n t  h as  su b m itte d  th a t  th e  re sp o n d e n ts  have 

s t a r t e d  p a y in g  th e  m onthly  f ix e d  m ed ica l a llo w an ce  to g e th e r  

w ith  th e  a r r e a r s  as p e r  th e  re c e n t  i n s t r u c t i o n s  from Govern­

ment of In d ia ,  t o  th e  a p p l ic a n t  and a s  such th e  g r ie v a n c e  

o f th e  a p p l ic a n t  does n o t s u rv iv e  any m ore. He has th e r e f o r e  

e x p re ssed  d e s i r e  t o  w ithdraw  t h i s  OA. S in ce  th e  g rie v a n c e  

of th e  a p p l i c a n t  does n o t s u rv iv e  any more and th e  a p p l ic a n t  

a ls o  does n o t want to  p ro ceed  f u r th e r  w ith  t h i s  OA, th e  

same i s  p e rm it te d  to  be w ithdraw n and th e  OA s ta n d s  d isp o se d  

of a s  w ithd raw n . No o rd e r  a s  to  c o s t s .

In d o re , t h i s  th e  day o f O c to b e r, 2004
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J u d ic ia l  Member

A d ­

v ic e  Chairman

MSAM




